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SHRI R. K, MHALGI: May 1 know
il it Central Government has recent 
]y issued instructions to the State 
Governments in respect ol complete 
implementation of the ceiling laws?

SHRI SURJIT SINGH BARNALA: 
I have been writing letters. Recently 
also I have written letters.

It has been mentioned in my argu­
ments earlier.

MR. SPEAKER: Primarily it is a 
State subject.
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SHRI K. A. RAJAN: I would like to 
know from the hon. Minister, is there 
a thinking in the Northern States to 
change the ceiling over and above the 
direction given by the Centre Govern­
ment?

SHRI SURJIT SINGH BARNALA: 
There is no such thinking. Northern 
States in some respects have done 
better than some of the States.
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THE MINISTER OF AGRICULTURE 

AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): (a) Yes, Sir.

(b) The matter is still under con­
sideration.
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MR. SPEAKER: Question No. 453,
Shri Sarat Kar. Not here. I think 
Question List is over. This is really a 
■day to be celebrated. Now, Papers to 
be laid on the Table. Dr. Chunder.

11.56 hrs.

PAPERS LAID ON THE TABLE
Annual Report and Review and certi­

fied Accounts of Indian Institute of 
Technology, Madras for 1976-77 and 
certified Accounts of Visva-Bharati 
University—Santl Niketan for 1975-76
THE MINISTER OF EDUCATION, 

SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN­
DER): Sir, with your permission,

I beg to lay on the Table—
(1) (i) A copy of the Annual Re­

port (Hindi and English versions) of 
the Indian Institute of Technology, 
Madras, for the year 1976-77.

(ii) A copy of the Review (Hindi 
and English versions) by the Gov­
ernment on the working of the 
Indian Institute of Technology, 
Madras, for the year 1976-77.

(iii) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the documents 
mentioned at (i) and (ii) above, 
[Placed in Library. See No. LT- 
1897/78].

(2) A copy of the Certified Ac­
counts (Hindi and English versions) 
of the Indian Institute of Technology 
Madras for the year 1976-77 along 
with the Audit Report thereon, 
under sub-section (4) of section 88 
of the Institutes of Technology Act, 
1961.

(3) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the document 
mentioned at (2) above. tPlaced in 
Library. See No. LT-1898/78].

(4) (i) A copy of the Certified 
Accounts (Hindi and English ver­
sions) of the Visva-Bharati Uni­
versity, Shantiniketan, for the year
1975-76 together with the Audit 
Report thereon.

(ii) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the above papers. 
[Placed in Library. See No. LT- 
1899/78].
SHRI KRISHNA CHANDRA HAL- 

DER: You will have to repeat.
SHRI KANWAR LAL GUPTA: You 

have to repeat the list again of those 
who are absent if they have come 
again.

MR. SPEAKER: Only the authorised 
one___

SHRI KANWAR LAL GUPTA: 
Somebody might have also come.

MR. SPEAKER; Only if  somebody 
is authorised. Please take out the 
rule. I thought I should call if  it 
were only authorised.

SHRI KRISHNA CHANDRA HAL- 
DER: You will have to repeat it
again.

DR. SUBRAMANIAM SWAMY: Y»u 
must re-cycle the whole list.




